CENTRAL ADFINISTRATIVE TRIBUMNAL
PRINCIPAL BENCH

C,P, NO. 6 of 1996
Q_.Av. NDO 149__9? 1991

New Delhi this the 12th day of January, 1996,

HON'BLE SHRI N, V. KRISHMAN, ACTING CHAIRMN
HON'BLE OR, A, VEDAVALLI, PEMBER (J)

Raj Ballabh Das $/0 Jageshwar Das,
R/0 B-18, Indira Camp,
Kalyanpuri, Delhi, see Petitioner

( By Mrs, Meera Chhibber, Advocate )
~Versug-

1. Shri Bhaskar Ghosh,
Secrstary, Ministry of
Information & Broadeasting,
Shastri Bhawan, :

Neu Delhi, -

2. Shri D, Rastogi
Chief Enginesr tNorth Zonm),
Akashwani & Qgordarshan,
Jamnagar Houss,
Shahjahan Read,
New Delhi=-110011, eve Respondents

o RDE R (ORAL)

Shri N, V, Krishnan, Acting Chairman =
Contempt is alleged in respect of the order
dated 8,11.,1997, Annexure CP=-l, in uwhich, inter alia,

the fellowing direction was issued 2=

-

13 The services of the applicant shall nct
be terminated till the sslection of a
suitable person as Khalasi is made, Even
thersaftsr, the applicant shall bhe
accommodated in any vacancy of casual
labourer, so long as vacancy exists and

his services shall nct bes replaced by a
person with lesser length of service,

The interim order passed on 17,1,1991, as
modified above, is made absolute,"

2. It is submitted that the services of tha
petitionsr were terminated in 1992, The petiticrer,
houever, did nct file a contempt petition tﬁen. An
MA. was Filed which uvas also subsequently withdrawn,

1% is nouw stated that in 1995, the petitionsr came

e




-2 -
to know that some perscns junior to him have been
continued and also been given temporary status, He,
therefore, made a represantatioﬁ at Annexure CPII]
on 20,2,1995, That representation was rejected by
tha CP=1V order dated 17.7,1965 stating that the

bsnefit of the Department of Personnel scheme will

not be applied to him,

3, The learned counssl submits that, thereforas,

limitation would count only frem 17.7,1995,

{ 4, e have heard the lsarnsd counsel, The order

protected the petitionser to the extent of directing
that he would be accommcdated sven after termination,
if a vacancy exiated, and that his services shall
not bs replaced by a person with lesser lencgth of
service, It was, thorsfdra, the duty of the
petitioner to have exercised vigilance when he was
terminated to satisfy himself that these conditions
were not viclated by the respondente, Apparently,
hs has not done so. It cannct bs claimed that
limitation starts only from 17,7.1995. This, in our
view, is a totally bslated petition barred by the

provisions of the Contempt of Courts Act,

5,. BHAcceordingly, the contempt petition is dismissed
reserving libsrty to the petitioner to ssek such other

remedy as may be avsilable tg him under lau,
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